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“CP No.95/ALD/2017

The case is fixed for pre final hearing conference. Advocate Sh. Shahid Kazmi

alongwith Sh. Vinod Yadav files vakalatnama on behalf of the petitioner. The

respondent counsel seeks time to file an additional document. A copy thereof be

served to the opposite party counsel. The petitioner is also at liberty to file rebuttal

document, if any, by two weeks.

The matter be listed on 5" October, 2017. Meanwhile, the interim order passed

-y

Sri H.P. Chaturvedi, Member (Judicial)

by this court dated 26" May, 2017 to continue.
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